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;ﬂ§ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

| . AT HYDERABAD

OA.1043/99 dt.(77-9-99
i
W 8.D. Kulkarmi t Applicant

Vs,

1, Divnl. Railway Manager
Hyderabad Divisien

SC Rly., Rail Nilayam
Secunderabad

2. Sr. Divnl., Acceunts Officer
Hyderabad Divn,, Sc Rly.,

Rail Nilayam, Secunderabad : Respondents
| Counsel for the applicant : S, Lakshma Reddv
Advocate

K. Siva Reddy

Ceunsel for the resvondents
, SC fer Railways .

Coram

Hen. Mr. Justice D.H, Nasir, Vice Chairman
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OA,1043/99 dated : 17-9-1999

Order

Oral erder (per Hen. Mr. Justice D.H, Nasir, Vice Chairman)

Heard the learned counsel Ms.Lakshmi for Mr. S. Lakshma
Reddy fer the applicant and Mr. K. Siva Reddy, learned counsel
for the respondents,

1. The respondents are seught te be directed by this Tribunal
in this OA that Respendent No.l%é:?:ittle the voluntary
retirement dues communicated te the applicant through settle-
ment case No.471/94-95 dated 7-3-1995 and to declare the action
ef the respendents in degying the applicant payment of 1,29547/-
as illegal, and voidfﬁj}urther diregt the respondents to pay

the saaqw$§g§§bamouné%h.2954ﬁﬁ-with interest at the rate of

18% p.a.

2. The applicant has raised several grounds in suppert of

her centention that she is entitled to receive the above sgid

ameunt B5.29547/-, The applicant alse made a representation

w49
earlier and the same is net respended by the respondents so far.
i ©
3. The learned ceunsel for the applicant submits that ends of

justice will be served if the respendents are directed te
A
racensider the aplicant's cade for payment of aforesaid

ameunt. On that acceunt therefore this OA is disposed of with
a directien te the respendent Ne.l to consider the applicant's
M B
representation dated 23-12-1995 and after giving eppertunity
of hearing to the applicant the same may be disposed of in
e, & wlmnt &)
accerdance with law and imetant rules and regulatiens.
4. This exercise shall be completed within three months from
fre B

the date of receipt ef copy ef this erder.
9. The OA 13 disposed ef accerdingly. . No erder as to costs.

(D.H, Nasir)

Dt. 17, Sept., 1999 Vice Chairman
Dictated in epen Ceurt
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